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CENTRAL ADMINISTRSTIVE TRIBUNAL
BHUMBAZ BENCH

CLICATION #M3: 287/75

DRTE OF DECISION: G/ B1/7801
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CENTRAL ADMINISTRATIVE TRIZUMAL
MMBAT BERDH

ORIGINGL APPLICATION BD:289/1995

DATED THE stb 0OF 30N, Zpe:

CORSM-HON'BLE SHRI EIR DIP SINGH, MEMBER{I)

Lark
v

Ch

emisis have filed

HON'BLE SMT. SHANTS SHASTRY, MEMBER(A)

Shri Faushal Pumar Sharma,
Seneral Secretary,
Government Pedical Siores Factory,

Emplovees Union,
Bintimbar Fosd, Egtuliag .
Bombay — 408 2682 !

Shri ':ﬂ.§;,.~._ﬂlﬁ€h§-'y.¢

fpesistant Chemizt,

Mear Gld Hill Duarters

Adarsh Naoar,

Goregaon {Easzti,

Bombiay . -»» Ppplicant

Vs,

The Union of Imdias,

Through: The Under Secretary to

the Gowvernment of India,

Miniztry of Health & Family Helfare,
Government of Indiz,

Mirmarn Bhawan,

Mew Delhi

e

The Directowr General of Health Services,
Mirman Bhawan,
Mew Delbi. _ ,

The fssisitant Dirsctior General,

Soearnment Medical Stores Depariment,

Bintimhar Road,

Byculla,

Bombay — 456 BHR. -+ » Respondents

fBdvorate Shri ¥,.G6.Bege
$ORAL Y f{ORDER:

Per Shri Fuldip Singh, PMesbertfl).

The petiticoners in this Ccase were working az  Assisiant

apsijcation =zeeking folloming relisgfs:-

Hig: Direct the respondents by 3 suitable
order to grant the agg%ztﬁnta the same pay sCales

Fad

agranied io fAssistant Chemiztzs a3t Caicuita by the
order dated Julvy,F3 5t Snnewure—A that iz in  the
scel of P, 16808-24600 w.e.ft. July,%7 with arrears.
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2. The learosd counssl for the respondents 3 £ ey
Ehe Yeh Pay Commission, bthe officers are being given the same
oale f.e. 168E-35@0@ 2t both places at Cslcutis as well as at
Bomiray Since e esarliec work stody  wss nob conducted 36
Bowmbay, the scale was granbed fto Calcutbs office and nob granbed
Lo Bowmbay office.
. There iz no chonge in circumstances of the appiicant mith
that of the spplicantz in Of-&6795 hedfore the Calcutts DBench of
the Tribunsl and vide judgement dated IS/S/708B, the 005 has heen
sllomed. e find the same judgment sppliss to the precent  tLaze
and  there is mno justification to deny the came npaysoaie to the
spplicants who were working st Bosbay when all other recruitment
guslification, =ir are mer. Followming the sarlier case we slzo
allow the casze, snd we restrict tﬁ& arrears o past one vear froom
the dete of filing of O, Rocordingly 08 iz disposed of . Mo

&\04J$~
{SHANTS SHACTRY:
HEMBERLA)

THECRY,

€EULEE; SiEnH:

PEMBER(2



